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CENTRAL ADMINISrRAXIV9 TRBUNAL 
ERNA1WL?M BENCH 

0.A No 	 1994; 

Fridaythis the Fourth day of Febzuary, 1994 

C0RM 

The Hon'ble Mr.Justjcé Chettur Sankaran Nair,Vlce Chairman 

The Honthje Mr.P.V.Vnkatakrjsh11afl,Atjnjnjstratjve Member 

0. A. 460/93 

1 • N. R. Puru shot haman, Meprangadil House, 
PC Aranattukara, Thrissur. 
K.$ihaji John, Kannamkunnj 
PC Chevor, Trissur. 

ic B.Peethambaran, Karanayil House, 
Etturnana, Karuvannur,Trjssur. 

C.N.Satheesh, Coondapurakkal House, 
PC Porkolangad, Via.Kannf.payur, 
Trichur. 

K.K.Devayani, Kizh&ckott House, - 
PC Mankody, Trissur. 

M4P.Alphonsa, Chittilapally Kunnathu 
House, Parappur,Trissur. 

A.P.Thomman, ?mbadan House, 
Madaikonarn, Trissur, 

I<.G.Renuka, 1<alarikkal House, 
Wadakkancherry,Trissur. 

KJ.Sreedevi, Kidanganazhiyathurnana, 
Chalakudy. 

'lO.K.Vijayakumar, Ftnnambath House, 
Nellankara P0, Nett-issery, 
Trissur, 

11, Santharnani, P1<, Pallikadavath House, 
Padurickara, Ayyanthole, Trissur. Applicants 

(By Advocate Mrs.Daya 1< Panicker) 

Vs. 

Union of India, represented by 
the Secretary, Ministry of 
Home Affairs, New Delhi. 

The Director of Census erations, 
Thiruvananthapuram. 

(By Advocate Mr. CNRadhakrishnan, ACCSC) 

Respondents 

. . . . 2 
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8Tnt.Remani Immal PN. 
U.P.No.VL.243, 
Raj alakhmi, 
tjlloor, Trivandrum,11. 	...Applicarit 

(By Advocate Mrs.Daya .K.Panicker) 

V. 

Union of India represered by 
the Secretary, Miniry of 
Home Affairs, New Delhi. 

Director of Census iOp ations, 
Census Directorate,Thiruananthapuram, . . . Respondents 

(By Advocate Mr. Dileep Jimar rep. ScGSC) 

ORDER 

CHETTU R SANKARAN NAIR ( ), VICE CHA1PMAL. 

In both the cases applicants were 'Compilers' 

under respondents. Their services were diensed with, 

on the ground that there was no work for them. While 

they were discharged, they.: were given a certificate 

that their work and conduct were'not satisfactory'. 

Applicants would submit that there is no justification 

for making ch a remark. We do not think, it is 

for us to examine the quality of work ofthe applicants. 

They will be free to make a representation before the  

Director of Census Operations, Kerala, Respondents 

state that such remedy is available to applicants. 

Apiicaxfts may represent their grievances before the Director 

:Csis. pe±at ions, 	'ral a withini one month; from today. That 

Officer' shall examine the grievances of the applicants 

and will examine further whether there was justification 

for the entries made mt he impugned orders. 

2. 	With thes'directions, we diose of the 

applications. No costs. 

Dated 4th February, 1 99 

V 

P. V.V ENK?WAKRIi NAN CHETTIJR SANKARAN NAIR(J) 
ADINISI'RATIVE MEMBER 	VICE CHAIRMAN 

k s4 2. 


